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$~62 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

Date of Decision: 05.03.2025 

+  RC.REV. 179/2024, CM APPL. 37883/2024, CM APPL. 

53351/2024, CM APPL. 76293/2024 & CM APPL. 5398/2025 

 BHUPENDER SINGH     .....Petitioner 

    Through: Mr. Tushar Pahwa, Advocate. 

 

    versus 

 

 M/S OLIVE EXIM     .....Respondent 

Through: Mr. Ankur Mahindro, Mr. Sbubham 

Aggarwal & Mr. Soumil Gonsalves, 

Advocates. 

 

CORAM: 

HON'BLE MS. JUSTICE TARA VITASTA GANJU 

TARA VITASTA GANJU, J.: (Oral)  

1. The Petitioner is present in person today. 

2. Learned Counsel for the parties submit that the parties have entered 

into an amicable settlement which has been executed between the parties on 

04.03.2025, wherein the Petitioner undertakes to vacate the tenanted 

premises on or before 15.04.2025. 

3. In view thereof, let an Undertaking by way of an Affidavit be filed by 

the Petitioner, within three days undertaking that: 

(i) The Petitioner shall hand over the vacant physical possession of the 

property bearing No. 2527/75 and 2527/84, Plot No. 55 and 56, Khasra No. 

522, Block-B, Ward No. XV, Nalwa Street, Chuna Mandi, Paharganj, New 

Delhi-110055 [hereinafter referred to as “subject premises”]; 
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(ii) The vacant, physical and peaceful possession of the subject premises 

will be handed over by the Petitioner to the Respondents on or before 

15.04.2025; 

(iii) The Petitioner undertakes and confirms that the entire subject 

premises is under his occupation and control;  

(iv) The Petitioner will pay all the utility bills such as electricity and water 

and any other dues, for the subject premises till the date of handing over of 

the vacant, physical and peaceful possession thereof; 

(v) The Petitioner undertakes that he will not create any third-party rights 

or part with possession of the subject premises and that he shall not damage 

the subject premises in any manner whatsoever prior to its vacation;  

(vi) The Petitioner shall remain bound by the aforesaid Undertaking.  

4. An advance copy of the Undertaking shall be served on the 

Respondent. 

5. In view of the amicable settlement entered into between the parties, 

the Petition is disposed of. All pending Applications also stand closed. 

6. The parties shall act based on the digitally signed copy of the order. 

   

 

 

TARA VITASTA GANJU, J 

MARCH 5, 2025/ ha 

     Click here to check corrigendum, if any 

 

 

https://dhcappl.nic.in/dhcorderportal/DownloadOrderByDate.do?ctype=RC.REV.&cno=179&cyear=2024&orderdt=05-03-2025&Key=dhc@223#$

		honeyarora425@gmail.com
	2025-03-05T20:47:00+0530
	HONEY ARORA


		honeyarora425@gmail.com
	2025-03-05T20:47:00+0530
	HONEY ARORA




